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ORDER

Learned Authorized Representative for the Appellant is present. In
relation to the reply which has been filed by the Ld. representative for the
ROC/respondent, it is represented by the Ld. Authorized representative for the
Appellant that rejoinder is not being filed and the same is duly recorded.

Ld. representative for the Income tax Department, upon service of
notice as well as copy of the Appeal, seeks two weeks time to respond. In view
of the same, two weeks time is granted to the Income tax Department to place
their observations/objections, if any, in relation to the Appeal.

QD —

(R. VARADHARAJAN)
MEMBER (JUDICIAL)

Post the matter on 11.1.2018.

Surjit
13.12.2017



